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The 23rd Junuary, 2006

Mo. Leg. 10/2006,—The lollowing Act of the Legislature of the
State of Haryana received the assent ol the Governor of Haryana un the
17th January, 2000, and is hereby published for general iv formation —

DARYANA ACT NO, 9 OF 2006
Tz HARYANA SPECIAL ECONOMIC Z0ONID ACT, 2605
AN

ACT

to set up Special Econostic Zones to promote and establish large self-
contained industriol townships, with world class infrastricciure, to
accefernte  and  facilitate bt public and privaie sector
participation v an internationatly competitive  and
hassle  free  environument  for  export  prouwolion
therefry secenring farge dividends i tern v of
coonomic and  industriel  development
and 1o act as stropg catalytic of
ragional development in the Srate.

Be i enacied by the Lepislature of the Staie of Haryvana in the Filly-sixth
Year of the Repubhie of India as Tolows —
CHAPTIEER |
PRELEAINARY
31y This Act may be valicd the {laryana Speciat zonomic Zene
Act, 2005. :
(2) 1t extends o the whole of the Stae ol loryana.
(3) 11 shal! come inte force on such date as the State Government
may, by notilication wn the Official Gazele, appotnt.
2. (1) In this Act, unless the context olnenwvise reguiregs.—

(1) “amepities”™ means and includes couds. water supply, sireel
lighting, power supply, sewers |, Jrainage, public works,
tourist spols. vpen spaces, parks, laadscaping and play fields
and such ciier conveniences, as the Site Government may,
by rolification, specifly 1o be wn ameniiy for the purpose of

this Act

)&

Short Lille,
cxteal and
commenccmont

Deftnitiona.
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iy CAppeadin” mans Appendis oy pended o this Act
(o) “huibding” moans and includes -

(1) a house, oul-home, factory offices/buildings relating o
information techoology, Lealth, education. research and
other social tnlrastructure, stabie, godown, shed,
fu-wall and any ather stncture whether ol masonry,
bricks, mud, wood, metal ov any other material
whatsoever

{it) a structure on wheets or simply resting on the grourd
without foundations ; .

(1) a ship, vessel, boat, tent, van and any other structure
wied fur human habitation vr uscd for kecping or staring
any articles oy gonds 5 and ;

(v) the pardens. grounds, carringes and stables, il any,
appuricnant 1w any bwlding which is intended 1o be '
used for resideniial, industiinl, commercial. institutional
or any olther purposes, whe:her ia acluad use or not ;

{d) “building operatiens™ inelude re-building operations, !
structural alterations of, o, lditions to buitdings and other
operations normally underiaken in eonpection with the

construction of buildings | 1

(¢) “conwrolled arca™ means an area declared under section 4 of '
the Punijab Scheduled Roads and Conrolled Arcas Restriction

ol Uneegulzicd Developnient Zct, 1963 {41 of 1903)

“existing stale faw” means any ate taw which is applicable
n the Stale of Haryana . :

(I

{1y “Government” woans the Government of the Stale of
arvana ;

(hy “mlrastructure™ means industrial. commercial or sociul or
residential infrastructure and any other ficility necessary for
the development of e Special Econvmic Zone ;

(1 “land” means any land ncluding super sivucture situaled
within the Special Econoinie Zone .

(j) “occupier” means ooperson who occupies o sile or building
within Special Leonomic Zone and inciwdes his successor,

mee and administrator -

(k) “off-zone supphicr”™ means aunil lecated outside the Special
Peonomic Zone providing pocds or services or both 1o the
Developer, Co-Doveloper, occupizr or resident
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: {h Toperatar” micans a person cngaged b iz Dewcloper Tor

providing inlroxtroctire ooy aimeasdy in the Speaial
Leononme Zone |

authonty and any agency, oliice or hranch owned or

P ground i controlled by such individual, Hindu undivided family,

ating ta ' (m) “porson’ includes an individesd, whether cosident in India or
~rech and E outside India, o Hindu undivided Family. co-operative society.,
. shed. »P a company. whether incorporated in Indiy or ouiside India,
1aseary. ; a firm, proprictiry concern, ov an assacizlion ol persons or
nalerial bedy of individuals, whether incorporated or not, local

i
3 co-operative, association, body, autharity or company
LrUCture f L a . - : H
strugture : () “prescribed”™ means prescribed by rules made under this
T staring H 0.
= i Acl g
{

i any i (o) “projeet” means a Special Eeonomic Zore project including
d o be ; any ollier project cssential Tor the sustamability of Special
Grutional 3 LEegnomic Zone as deemed appropriatc and recommended

¥ f 0~ T : N B 3 s iy ' a : y
oF not - { by the project approval commitice for approval of the
. : Board
srations, f
wi<d other { M “projeccl approval comimitice” means a project approval
i . . .
with the : eommilice constituted nnder seciion 4 ;
:
f {4y “project evalvation coimillee” mean: 1 project evaluation
:tion 4 ot commiltee ¢onslituled under sectinn 7
estriction L . o "
63 4 () “Special Leonomic Zane” means the mea approved by the
13) : . ) e s -
i praject approval comgaittee o be e SGpectal Leonomic Zone

Wpplicable ; under seciion 4 and notificd by the Governmeat under
cection 5
state of

: {8} “unil” means an enterprise, or pure thereof, which occupics
I - . N - . -- . ' -
) : space within the Special Economue Zone carrying on busioess
social or as approved by the Developen Comamissionger
casacy o ;
. ‘ {1y “wrban area” shadi hawse ihe sume meaning as assigned in the
; Haryana Development and Regulation of Urban Ascas Act,
¢ suuated 1975 (8 of 1975) ;
)
| {uy “value addition” includes any activity that brings about a
se building change in an article or articles as a resuit of some process,
SLCCEHSOr, i treadment, and/or Bibonr and resuits in transformation into a
.! new and diflerent asticle with Louharzed value so understoad
: in commercizl parlance and shaii aiso inclusde packaging.

e Special
sath to the

(21 Al eiher words and expressions used and vot defined in this Act
but defined in the Special Leonomic Zones Act, 2003 (Ceatral Act 28 of 2003),
shall have the meanings respectively assignied o them in the said Act
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Consintion sod
functions of

PO TTaN
evaluztion
cornaitice.

(2) Th
(&

(®)

(©)

(d})

{h)

SNELTUETON OF COMMITURES AMND

3000 The
constitele, far the purposes of Lhis Acl, o comiiilee
evaluation commiiice,

CHAFTER U

SPTOTALL
SCOMOMIC ZONE

tie Olficial Gazelle,
to be called profect

¢ Goverinent shall by noiilicstior in

¢ project evaluition committe: shall consist of—

Seerctary 1o Governmeny, riar,ara, Industics @ Chairman

and Commerce Departinent

Director, Town and Country Planning Member

Depariment

Managing Dircctor, Haryana State Industrial Member

Development Corporation

Managing Duector, Thryana Vidyut Prasuaran Member

Nigam

Engineer-in-Chief, Froigalion Dspariment Mermber

Represciiaijve of Finunce Tle parment Member

not below the mivk of Jaint Secremry

Concerned Managing Director, Uitar Haeyana © Member

Bijh Vitran Nigam or Dakshin Haryana Biji

Vitran Nigam

Direclor. industries and Commree Department © Member-
Sceretary

(3) "The comnnittee shadl perform the following functions, namely —

{z1)

(h)

Consination gt Gy th
Prnctions of
prowdt approval
committer.,

comnutce.

ta cvaluate ibe project and in case the project satisfics the
objects ol this Act, it shall recommend it to the project approval
commiies for aceeptance, approval, disapproval or modification
incthe project, as the case may be

i

(o assess the desivability
Feonomic Zone abready approved and the availabitiy of water
and power belore making recommendations

" the project in relation to Special

e ensvie that the setting up of Wis project does not adversely
atfect the prospects and sustamability of the projects already
approved,

¢ Goverpment shalt by notification in the Official Gazeite,

canshitute. for the purposes of this Act, L cenunitizs o be calied project approval
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cial Guazene,
alied project

Chairman
Member
Member
Mecnber

Member

Member

Member

Member-
Secrctary
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{27 The project apnreval committee shail consist pf—

wir Chiel Seerciury o Government, Taryana Chainman

th Seorctiey (o Goverpreent, oy, wember
Prognes Veparuvient

{1 Seeretary 1o Government, MHaryana, : Member
Todustries and Commusree Pepartment

(d) Secretary w Government, Haryana, Member
Town and Conntry Planning Deparunent

(e Seeretary w Government, Favyana, Member
Environment Departineot

{) Director. Industrics and Commercs Member-
[epartment Secrelary

{3) Por the purposes of performimyg i lancCoas, the Chalman may

co-0pt any other ofheer as member ol the commitice oy deemned fid
() The projeet approval comenittes shall perform the following
farctions, namely 1 —
it shadl approve. modily or reject coy praposal fer the
csfablishment of Soeciad Beononne Zone on the basis of the

recommeirdaiions of e project evalumiion coniliee

Provided that project approved by e committee shall
have precedence over the development pian indicating the
Irrowd 1and uses, il any ¢

Provided further that the Developer shall not be
required o apply for secking change of land vse if Special
Leononmic Zone Talls within the controlled arca declared by
Town and Country Plaaning Depactment, Haryana, and also
~hall not be required o apply for the licence under the
provisions of the Harvanu Development and Regulation of
Urbran Areas Act. [975 (8 or 1973 5

{h) the Member-Secretary of the commitice shall forward for
appreval the reesmmendalions of toe commities (0 the
Poaed
{e) il shall reviesy e progress ol tapieis nttion of e projec
by b upplicint as such intervals as 1 may deom necessary.
5. The Government shadl ooy in the Oflic ol Gazelle the boundaries
and extont of arcn of the Special Leoncmic Zone afler receiving approval as

specificd i clanse () of sub-section (4, of seet’™ 4,

Notilicalinn <
Special
LEeonamic

Zaue,
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CHATTER T

—_——— —

PROCPRURLTH APCLY FOR BHOINCT APPROVAL
O, (1) A Dieveloper shal) ientify the aren ot the developiment ol Special

Hoonumic Zone and apply in Appendix A {20 copics) o the Director, Industries
and Cominerce Department, Haryana. Chardigech, The project inter-afia shall
centain the prefeasibility report, phased developient components of the Special
Teonaomic Zone and the objects to be achieved.

(2) The Director, Industries and. Corimerce Department, Faryana, an

receipt of application shall forward the prop .s2i o the concerned department
for comments.

(3) The project evalualion commitlee shall consider the commenis
received from the concerned departments and shail examing the viability and
other cconomic indicilors of the project justilyiag the neeessiy of sciting up
of he proposed Shecial Cconomic Zone.

(4) The recommendations of the project evaluation committee shall
b osent o the projest epproval commities.

(37 The project approval commitee shall accord approval in principle,

il Land for the project i aol in possession of the Develaper.

{6) The project approval committee shall forward (he linat concurrence
to the Central Governmznt sehject 1o the terms and conditions s laid down by
it, afier the poysical possession ol the Toed hos vested an the Developer.

~

7. (1Y The Governmenl may transfer ind owned, acquired or controjled
by it to e Developer as per provisions ol e Land Acouisilion Act, 1894
(1 el 189400 and the rules made thercunder and s por Stae Governmant policy.

(23 The Developer may acquire Lnd independently Irom privite partics
Dy prrchase, fease or otherwise,

CHADITER TV
POWERS AND FUNCTIONS OF DEVELOPER
oo ()

duty Lo seeure

Subvect o the provisions of el At the Dovcloper shadl have the
> planned develepment ol the Special Feonomie Zone and provide

far the estabhishiment. constimelion, iseilnon, operdion, wmaintenance wnd
nuntapemient ub e mefrastiociore and amesntics s the zone,

(2) Without prejudice (o e
in sub-secuon (1), the Developer shall
powers and functions, namcly —

gonerahity of the provisions conlained
cxicteise angd perform the jfollowing

wh o prepare a development plan of the Special Geonomic
Zone m o eenlormity swath the vutes framed under this Act or




peeial
1siries
tshal
‘pecial

nia, on
riment

RRRRTSTIEE
1y and
ing up

4 shad!

inciple,

urrence
awn by
ur.

nirolled
1, 1894
- policy.

2 parlies

have thic
provide
nee and

antadied
awing

‘onumic
i A or

g

L
i
I
a

py

(MAGEHL 301927 SAKA

HARYANA GOVT. GAZ. [EXTRAL JAN, 23, 2006 25
)

adiered 1o by the Developer under suby secnon (3) or as may
Lo adoped by the Government under spbeseciion (dy ol
il

section 17 and o implement such plan s aftaining the
approval of the Approval Comemiiites
(b) w0 demarcate and develop sites for indusirial, conunercial
inciuding Free Trade and Warehousing Zong, ves'aential and
other purposes aceording to the approved ploo
(¢} to allocate and transter, cither by way ol sale or lsase or
otherwise, plots of land, building or installations lor indusiriai,
commereial, residential or other purposes subject 1o his own
titlie in relation to such plots or land, building or
installations
(d) to regulate the ercetion of buildings and sctting up ol
wdustries 10 accordance with the building plan as approved
by the Developiment Commissioner

(¢) to demareate the boundary of the Special Beonomic Zore
and ary parts theceol and o coansliae! and maistain
ACIMATCATON Siracinres, as per provisions ol soheseetions {3)
and £4) of section 17

{1 o fix rtes for ranster of land, buiiding »r nstallatons by
wity of sale, Jease or otharwise rom time o me

(g1 for the purpose of providing., muintaining or continuing any
amenity and infrasouciure o ihe Spectal Eeonormie Zonc,
the Developer may levy such cliarges, as he may consider
necessary, in respect of any (and, butlding, mstallations or
any other infrastructure vpnn the user/eceup er thereol ; and

() 1o pertonn such other functions as imay bo prescribed rom

e o tme,

9. (1) The Developer may engaps i ull-zone supmlicr. speralor, or any
otaer person for the purposes of providing infrastouctne o aimenity.

{2y Where any nfrastruclore or amenity is provided, the Developer
shall have the power o levy charges for the vae of service so provided.
3% The Peveloper imay delegite ihe powes of collection nf the charges
lor the uee ol seeviees o the apency providing e infrstruciure or amenily.
1 (h o The Deseloper o the CosDeveinper shall be permitted 1o
genermie electncity mor outside the Speaial Peonemic Yone
[or consaapdion in the Specidd Economic Zone,
{hy Uinbis docated in fie Specmd Boonomie Zome. imdividoaliy or
i proups sholl be permiatied o renerate electricity in o nutisde
the Special Beonomic Zope {or sell-consumntion,

Provision {oe
infrastruclure or
amenily hy
Developer.

Generaiion and
supply of
clectrivity.
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e Units lomned By the Speci o ivconooye Zonae,
inerouns

individually o
of clectricity
vy soecing it through ooee nccess from peneralors directly

shatl he permitd o vl Gl sy

ard wheel clzetrizity o e Saeoial Ueonomic Zone for
consunipuon. rubject w such payment as may be regaired for
open aceess and wheeling ol electricity,

(2y Groups of units in the Special Feonomic Zoae will ba considercd
a separate c.[.zs.u of conaumes and shal! be permiitied to availl supply of clectricity
at a determined tanff fom (e cxisting licensec.

(3) The Develaper or the Co-Developer of the Special Econentic
Zone or an assoclution of units located in the Special Economic Zone can.
unless exempted under the Flecwieity Act, 206G {(Centrad Act 30 of 2003y,
obinin o distribution ficense wr o francha s for distnbotion of electricity within
the Spesial Beonomic Zoae or i pants) therzal.

t4) For the purpose of repuiation of <afety and other requisements of
the clectrien) sysiem, including nstailitions 2 cquipments under the Indian
Clectricity Rules, 1086, the Doveloament Crmmmizsioner o his nominee shall
he autharized o eaerelse the powers ol an Bleettioad Tnapector,

(3} Plo clectesiny daty o7 tess sihiabll b tevied on ihe businesses of
aenerstion, trapsmission and divriliegae ol eleciricity amd on consumption of
U PTATRY

within Speciat LEcunoiie Zune.

CHAPTER WV

AV STATE T

DO AN LEVIES

{3, DUTSES, FIFS,

P by The Telowing skl be o

et ron pavment ol any taz, duty,
feos, coss or any other levies

updar any exkistieg Stale Jaw, namely —

() any goods cxpasted obt of or mponed nto the Special
Leonamic Zope -

(k) torer unit tansachon of poods withio the Special Leonomic
O

() gonds rom the Soectal Yoonomic Zone sent for value
addition to the damessic tacil T wren wnd reworned o the Spectal
Fewitomic Zone thereaiier © and

(ivy oservices that provide v 0 addiiion 10 a product withio the
Spect Zconomic Zone.

{2y AN transactions and traastors of immovable property or

doecuments related thereto within the Speciat oo omic Zone shall be exempled
lrom stamp duly,
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FOWERS AN UUNCTION OGN DEYELGPMENT COMMIETONER

120 (4 The Developinent Commissiongt shall seooorvise, overses and
coordoate the activitics o1 aponuies enegaged in the devejooment of the Special
Feonomic Zone and may exercise all powers and Tunctions as may from time
o time Se vested in him by the Central Government or lhe Stale Governiment.

7y Notwithstanding anything contained in any existing Slate law,
we Developmzit Commissioner shall exercise the foliowing powers for the
erant of aporovals/sanciions 10 the entreprencur, so as W nrovide for a single

“window clearance systom in the Special Economic Zonc, namely :—

{n) the powers of the Labour Comniissioner and Chief Inspector
o Factories i respeet of taubour laws ;

() the powers of the flaryann Pofintion Cenbol Boacd  with
repard to o abjection ceriithcate and consent under the
Water (Prevention and Control of Pollution) Act, 1974 (6 of
1974) and the Alr (Prevention and Control of Pollution} Act,
FARY (1d ol 1981) & al

b s powers ol the DHecctor, Town ard Courntry Planning

Creonctraent, Haryana, srohle weder the provisions of

the Punjsh Schoeduled Boads and won wricd Arvcas Restriction
ot Thieeuluted Development Act, €43 181 ol 1963) and thie
Haryana Development and Repula it of Urban Arcas Act,
1975 48 o 1975).

CHAPTER VI
FISCELLANEOUS

I3, Motwithstanding the provisions coniained i the existing Stale law
governing the use of tae land and building,. scrvices, amenilics, alilitics, supplies
and any other activity, the provisions ol this Act shall prevail.

14, “the Development Commissiones shall carry out such directions as
may be issued (o him from Gme o time by the Government for the elficient
administratian of this Act

Provided that the Development Commissioner shall kecr informed
about e propress vl the wpproved project al such intervols as may e direcled
by the Governient.

15, No suil, prosecution or ather legal procecding shall lic against any

person for anything swhich s in good faith done or inlended to be dJone in

I

pursuanrce of this Act or rules made ihcreunder,

PPowers and
lenctions of
Developinent
Cummissioner,

Ast la averri
athier laws.

Cantrol ol
Gavernmenl.

Urotection o
action lauket
g2ood (uith.
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Cower I te (D any diTwenity arses e giving eficg) Lo the provisions ol tis
CLIGYY

Act, the Govormment may. by soiificato, | mske sueh ondey, pol inconsistent
nlculies S .. . . ) L
N ) witit the pravisions of this Acl, as may appar 1 i o be necessary or expedient

lor the removal of dilliculty :

Provided ihat no such order shall be made alter the expiration of two
years from the date of coming inte force of this Act s

(?y Every order made under thig section shall be laid, as soon as
may ke atter i s made, before the House of the Sule Legislature.,

Powier 10 make I7. (D

ruies.

The Stale Govermment may. by notification in the Official
Gazetie, make rules tor carrying out the purposes of this Act.

(2) Lvery ule made under this Act shall be laid, us soon as may
bo, afwer it is made, before the tHouse of the Sate Tegislature, while it is in
session, i the 1louse agrees in making any madifeation iy the rule or the House
agrees that the role should ant be made. the rile shall thercafter Tave cffect only
i such modified formy or be of vo effect, as tht cuse may be s so. however, that
any such modification ar annulment shall be wfthout prejudice o the validity
of anything previcusty done umder that rule. i

(%) Wherever a Speciat Feonomic Zone is approved in the controlled |
areas, the Govermment may diveet tie Developer o adhere o the provisions of
building rules framed under the Pumab Scheduled Roads and Controlled Arcas
Restriciion of Umeguited Development Act, 1903 (41 of 19063). !

(4} In case the site [alis oulside the controsled area, the Government
may, by notification i the OfVicial Gazette, auupt the building rules referred 1o
tosubesection (3 mambun o pariey wneng e Developers,
ever e make i3, The Development Commi loner may make regulalions net ;
oy Ratitie irvonsistent with this Act and thae ules mnde theeennder G the purpose of ¢
piving clfect to the provisions of ihiy Acl

Saving of 19, Nothmyg i tns Act shall aiteet-—

vpeiation of v

vilter T (i) any righi, privilege, oblipation or lability acquired, accrued ©
or incurred nader any other law :

;

(i1 any penally, forfeiure, or punishment incurred under auy
oiher law

(i) any investipaiion. legal procovding or remedy in respest of ¢

any such right, privilege, obliganen or liabiinty 5 and

any such fnvesiipuiton, lemud procecding o cavedy may he institated, continued !

ar enlerced, wnd any sueh penalty, Torfeiture -0 punisbment may be impased,
as 8 this Act bad not heen pussed

RS B
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- PENN N
wons of tis APPENDIN A
BeonRsIsient Psee secton O(1))
reapedient -
I'o
The Divector,
Indusirics and Commeree Depariment. Haryana,
Chandigarh.

Cikon of two

45 00 ay ' . . e et e s
Subject - Application for setting up Specist Beonomic Sone.
he Official 1, Name of #5124 Developer

(in block leuers)

Jon as may 2. Fult address of the SEZ Developer

gile it is in 3, Nawre of the SEZ Developer

r the House ¢ (Government underlaking/public/
-cffect anly privale/proprictarshipfothers)
wyvever, that (pleasc specify)

the validity 4. Name of the nroposed SEZ

5. 'I'ype of she proposed SEZ

_ (Multiproduct or sscwor specific/

ovisions of others) {picase specily) .
olled Arcas

¢ eonirolled

; 6. Locaton aof the proposed SLEY,
. . ; 7. Particulars of the Tand area of ihe
avernment : .
. : propascd STZ acquired or (o be
s referred o ! . o
‘ acquired along wid 1ty map
- 4 Delailed project repostffeasihility
nons c [
ons ”m_ repart aof proposed S/ ,
purpose of o )
' G Investmient amd mede of lioancing
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